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O...RJl^Ji„fOrall

By Shanker Raju, M(J) :

I -I e a r d b o t ii t h e 1 e a r n e c! c o u ii s e 1 -

2., The un cent radio ted facts of the case are

that the respondent herein has prefen^ed OA befoi-e the

Tribunal in OA 777/1999 which was dismissed on

10 -11 - 2000 a n d a g a i n s t t h a t a W r i t P e t i t i o n

No.. 3111/2001 has been filed by the respondent, which

i s p e n d i n g adju d i c at ion ..

W

3 This app 1 ication has been filed by the

a p lie a fi t. s , i _ e. , C SIR f o r v a c a t i o n o f t h e G o v e r- n m e n t

a c c o m m o d a t. i o n a s w e 11 a s r e c o v e r y o f t h e c! u e s, i „ e. -

by way of penal rent, etc,. As the respondent herein

iias ali'-eady vacated the Government accornrnodation, the

only issue left open is for recovery of the penal

i"ent,. By placing reliance on a decision in OA



353/1994 in CSIR &. Another Vs., Shri K„ l Ma go, decided

on 22,. 12.. 1995, the learned counsel for applicants,

i.e.. CSIR stated that, in simi 1 ar circumstance, the

applicants therein have been directed to effect the

recoveries in the same manner as the Director of

i::::s tare ef f ects recove r i es i n respect of pen a 1 1 i cen ce

fee dues relating to Central Govt„

Accommodation ,.

Pool

4 .. L e a r n e d c o u n s e 1 f o r a p p 1 i c a n t s s t a t e d t h a t

if the respondent herein is reinstated by the High

Cou r "t, t he en t i re per i od wou 1 d be regu 1 a r i sed and he

would not be treated as an unauthorised occupant.

5,. I n t It i s v i e w o f t h e m a t; t e r, a s t I'l e

respondent herein had over stayed in the G5overnment

accommodation beyond the permissible period, it is

open for the applicants to effect recoveries from the

respondent as directed in the aforesaid 0A No..353/94,,

However ,, the aforesaid recovery, if any, is subject to

the final outcome of the Writ Petition No..3111/2001,

wfiich is pending before the High Court.

costs

The OA is disposed of accordingly, INO

;han ker Raj u)
Member (.3 )
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